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Judgement

S.K. Kulshreshtha, J.—The grievance of the petitioner is that against the demand
notices Annexures P-5 and P-6 as also the final assessment Annexure P-7, the
petitioners have filed appeals before the Commissioner (Appeals), Central Excise,
Bhopal, but on account of vacancy in the Office of the Commissioner, the appeals
and the stay applications Annexures P-12, P-13, P-14, P-15, P-22 and P-23 have
not come up for hearing even for grant of orders for waiver of pre-deposit. The
learned Counsel has invited attention to the decision of this Court in W.P. No.
623/97 and W.P. No. 627/97, by which in similar circumstances, this Court had
restrained the recovery of the duty under challenge in appeal till the decision of
the application for stay. Smt. Nair appearing for the respondents submits that
the appeals would be shortly taken up for disposal as now arrangement has been
made to depute a Commissioner periodically to exercise jurisdiction of
Commissioner (Appeals), Bhopal, and to dispose of such matters. The learned
Counsel submits that in this arrangement, the appeals filed by the petitioner
shall come up for final disposal within a month or two.

2. In the facts and circumstances of the case, it is directed that recovery of duty
under challenge before the Commissioner (Appeals) vide Annexures P-12, P-13,
P-14, P-15, P-22 and P-23 shall not be made till the decision of these
applications/appeals. It is hoped that the authorities would take decision as
expeditiously as possible.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/tirupati-steel-industries-appellant-... Page 1 of 2



3. The petition is, accordingly, disposed of.
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